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ORDER
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For Petitioner (s)

For Respondent(s)

Even though counsels for both the parties are present end however in view d_
of the transfer of the proceedings from New Delhi Bench to Jaipur Bench, both

the counsel represents that some time may be granted so they can be appraised of
the pleadings and further to also file their vakalatnama in this matter on behalf of
the parties. In view ofthe above representation made on behalfofthe parties, the

matter is being adjourned by a month. Let the completion of pleadings be done

within the said period, if the same has not been

2s.10.2018.
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